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C8\lTRALADjlAINISTHATIV E TRIBUN L
ALLAH;U J-D B 9.\TCH ALLAHABP.D.. .....-..- .•.•..

Original Application NO.903 of 2CC3.

Allahabad this the lAth day of October J. 2CC4.

Hon'ble M:'.Justice S.n. Singh, V.C.
Hon'ble l\:lr. J) .rl.• Tiwari. A.N!.

J.P. Srivastava aged about 8J years
5/0 Shri l.ahesh Nandan Srivastava rtetd.
Senior Civil Engineer, lily. Electrificati::>n,
Rio C-41 Kareilly, Allahabad.

• • " • A.oJ licant.

(By Advocate : Sri R.K. Nigam)

Versus.

1. Union of India
throug h ChaLrrnan , Rly. Board,
New Delhi.

2. Genera 1 i'V\3nager,
N. R1r. Eo:,:oda House, New DeIhd ,

3. Genera 1 t\'1anager,
Railway Electrification, (H.E.)
Allahabad.

/

(By Advocate : Sri P 1.'13thur)

o R D E R------
(By Hon'ble rir. Justice S.H. Singh, V.C.)

fuard Sri U. Nath holding brief of Sri R.K. Nigam

learned ccunse 1 for the a licant and Sr i ivethur learned

counsel for the res}tondents.

2. fh3 original applicdtion on hand seeks issuance Of

fo llowing re lief (s ) :

na) ~ order or direction of the nature of mandamus
commanding the respondents to pre~are td'-le &
drawn' statement t.ak Inc into account the various
observations and directions in the judgment in
O.A. 202/94 decided on 21.(.5.2002, J.P. Srivastava
Vs Union of Ind ia & Or s . and give spec if Lc figure
of arno un t payab le to the petitioner without
leaving it to the Bank ('/Jhic h is not· arty in the
OA)

(c )

Any other order or direction as deemed fit be also
given in the ends Of justice,

th ~t itiorer !l,
Cost of the etition be awarded to e F-

~19~

(b)
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3. By an order of date, we have d Lsjsc se d of Civil

Contem t Petition No.200/ 3 instituted for a l1e ged non-

com liance of the Tribuna l's order. The instant O.A. is

dis,.,osed of in terms of direction given in C.C.P. NO.20 /03.

No costs.

~,

iVl?mber-A. Vice-Cha irrnan.

UBnish/-


